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Application is admitted. Issue

LBl

Member

notice on the respondents. Call for
records. List on 8.6.01 for filing of

3
wfitten statement and further ordegs. .

[——

Vice-Chairman'

Mi. S;Sarma, learned counssl appeare’

"5li| ing for the respondents prays for tims to
file uritten statement,

Prayer allowed, List on 4-7-2001

for ordars.

V(B

1 piembep. 2

List on 06/09/01 for hearing. 1n the meantims
the raspondents may file writtan statement “\:‘a

hraw bieefts

[(*ﬁy

Mamhap

/ Vice=Chairman
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Hr.S.Sarm,itn laamd eounsq{‘ for the |
respondents prays for and granted four wesks
time to file whitten statement, Applicent will .
have twe weeks time thersafter to file rejionder’

List on 22-8-2001 for ordsr. |

Vice=Chairsen
47,01 ; Iﬁ‘urther 4 weeks time isg. granted
o for. rlling of written statement. List
oni3.8.,01 for filing of wr;tten statee’
ment and further oxrders.
\M ember Vice-ac.hairman
1 .
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' 11.10.2001

&é‘:\q i.)'e\AcV\ :‘&’0&61
V_"* U«%\o “*“b\"""""“’p\ H“ o 2"“

ﬂ\'@b?_

|
i
i
1

Heard Mr 8.
appearing on behalf of the Railways.

Sarma, learned- counsel

iy

This application is squarely covered
by the decision rendered by this Bench in O0.A.

- No.39 of 2001 disposed of on 16.2.2001. In the

aforementioned 0.A. also the present. applicant
was applicant No.l. In the light of the said order

" this applcéﬁaﬁ is accordingly dismissed.

No order as to costs.

7 QO R

Member Vice-Chairman
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IN THE UEI\ITI‘"E/-&L ADMINISTATIVE TBI}IUNAL , GUWAHATI,

BENCH T AT GUWaHATT:

(An application under section 19 of the Administrative

Tribunal Act, 1985).

"TITLE OF THm CASE ¢ OHlGIwAL ArPLICATION HO, L{éi /2001,

SRI MHIDUL AHM&D & UKS,
~VEREUS -
UsIOn OF InDIA & ORS.

ess APPLICANTS,

e oo RESPONDENTS,

INDEX

SL. To.!PARTICULARS | pacgs.
(B Application vee NPT
2. Verification oo /4
3. Marksheet U 2 % '
b, Employment Notice -

No., 2/99 \ coo /9

‘ ]

5 ANNVEXURE — C e 30

Filed by -
W

Advocate,
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IN THE CENTRAL ADMIWISTRATIVE TRLﬁUNAL GUWAHATT, éz‘
BENCH AT GUWAHATI, -

:
1

ORIGINAL APPLICATION NO, / Lfé /OF 2001,

”

BETWEEN

1. Mridul Ahmed
~ Son of late Suleman Ahmed,
Tanapath Lane, P.0, Sachivalaya

Hatigaon, Guwahati-781006,

2, K.Tulsi Rao
S/o. K.P, Naidu ~
Quarter No. C-63
P.G, Duliajan:

District-Dibrugarh

3. Debasish Dey
S/o. Sri Munindra Chandra Dey
Presently residing at Maligaon,

New colony, Pandu, Guwahati-781011,

4, Ratul Deori,
S/o. Sri Bijoy Kumar Deori
Mazor, Deuri Gaon (Majuli )

District-Jorhat,

eontdcooo.'oco2/"

M) Alad.
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-Versus -

1. Union of iNDIA y
represented by the Secretary,
Govt, 'of India, Ministry of Railways,
New Delhi, |

2, Railway Recruitmemt Board
represented by its Chairman,

Station Road, Guwahati -781001,

3. Nbrth East Frontier Railway,
Head Office Maligaon, Guwahati-781011

represented by its General Manager,

4, The Chief Personnel Officer,
N.E, Railway, Maligaon,

.Guwahati-781011,

oo BGSQODdGﬁQQ&'

DETAILS OF THE APPLICATION

1. Particulars of the order against the application |
is made_: |

- This application is made against the action
of the Respondents in not issuing call letters to the

applicants apd not allowing+hfm to appear in written

Contd. LRI olo 03/‘
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test for the post of apprentice Junior Engineer Grade-II
( P.Way ) caused by category No, 6 pursuant to the
employment notice No, 2/99 dated 13.11.99.

2. Jurisdiction of the Tribunal,

The applicants declares that the subject matter
of the application is within the jurisdiction of this

Hon'ble Tribunal,

30 'LimitatiOH $

The applicants further declares that this
application is well within the peréod of limitation
prescribed under section 21 of the Administrative Tribunal

4ct, 1985,

e——

L, " Facts of the case

I, That the applicants are the Citizens of Ipdia

and the resident of the state of Assam and as such
entitled to all the rights and privileges guaranteed to
the Citizens of India by the constitution of Indié.’ The
applicants have a common cause of action and as such

Petitim, Ufsee-4 (5) [“) oz
they crave leave to file a comzmon emuse ef sRXBeR oW
CAT Procodons ralsa, 1987 anel MH— .
similar relief prayed for , The applicants asre educated
unemployed youth looking for suitable employuent appor-

tunities,

contdooonoooo""/“
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II,  That the applicants Hos 1 to % had passed the
Txizx Final.Diploma Examination in Enginering /Technology
in the years 1991, 1993, 1993, 1998 ew& respectively

held under the institution of Mechanical Engineers,
Bombay , State council for Technical Education, Assaum,
Staﬁe Council for Engineering and Technical Education,
Govt, of West Bengal, State Council For Technical

Bducation Assam, respectively.

Copies of the marksheets of the applicants

are enclosed herewith as ANNEXURE -'Af,

III, That an Advertisement was published by the
respondent No. 2, being Employment Notice No. 2/99,
in the daily newspaper, The Assaw Tribunef on 13.11.1999,
By the gqid~advertisement; applications were invited_-
in prescribed forms for various temporary post in the
said employment notice, likely to be permanent in the
North Eust Frontier Railway. It was stated that appiications
complete in all respects should be sent to the Assistant
Secretary, Railway Recruitment Board, Station Hoad,
Guwahati-1, by ordinary post ouly so as to reach the
Boards.office on or before 31/12/1999, It was aiso stated

* that the applicaticens could also be dropped in the |

~ VYApplication Box ! kept in the said office upto 16,00
hours of 31/12/1999. -

A copy of the employment notice No. 2/99
published in the Assam Tribune on 13/11/99
is annexed herewith as ANNSXURE !B,

contd.. es e 05/-

M?\.lAVs Aled.
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‘. That being eligible for the post of

' Appreatice Junior Engineer Grade II ( P.Way) at

category No, 6 of the said employment notice No. 2/99,

the applicants applied for the said post, The

applicantséubmitted+hf£kapplicationsfor the said

post within the stipulated period of time, complete
in all respect along with the examination fees and
the required enchasure by dropping in the application
Box kept in the office of the respondent No. 2, The'
applicants fulfills all the conditions/ requirements

for the said post as given in the said employment

‘notice, The total number of vacancies notified for the

said post is 53,

V. . That it may be mentioned that the office
of the Respondent fo. 2 did not issue any receipt

or acknowlédgement to the applicantson submission

0f4hf£napplicationg As stated above, the applications

were to be sent by ordinary post oaly ( and not by
registered post ) or by dropping in the "Application
Box ' No. provision was maée for issugnce of any
receipt or écknowledgemént on submission of applie-

cation,

VI, That after submitting+hit applications
the applicantswesewaiting for information/ receipt 4—

» .
of eall lettersfrom the Respondent Ho. 2 for the

eontdeseeess0/=

Mm‘ Au) Aheed.
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Written test against the said post pursuant to the

employment Notice Ho. 2/99.

VII, That the applicants waited for about
several months but even then also+heydid not receive

any call letter, However, the applicants came to

- know that the respondent Lo, 2 issued call letters

Pursuant to the said employéent notice,

VIII, That thereafter, the applicants went to

the office of the Respondent No, 2 when it was confirmed

that call letters were indeed being issued by the

office of the Respondent Ho, 2., The applicantscomblained

| about non receipt of cail letters by-+h€m,

-

IX, That the Respondent No. 2 subsequently
showad a reject list of applicants. The candidates’ whose
names figured in the said reject list were not beiné
issued call letters, the applicants were told. The
aﬁplicants named figured in the said reject list, The
ground of rejection of the application of the appli-
cats were shown as shortage of one copy'of passport

sixe photograph along with each of the application, and

on‘the grbund of not sihging the Photographs,

x. That the applicants state that they had

submitted their.application forms complete in all

contds...:.7/="

Mt o) Aleed,
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respects, furnishing all particulars and requirements
as per the said employment notice, They had submitted

three copies of their recent pass makk port size photo-

- -graph along with the signatures as per instruction

5-2 of the employment notice, !

XI.  That it is pertinent to meation here
that the applicant o, 1}who was slso applied for
category No., 8 of 2/99 in the same manner in category

Ho. 6 has also been issued call letter to hinm,

A copy of the call letter dated 23,2,2001

is annexed herewith as ANNEAURE 10"

XII. . That the applicants did not Stzand to gain
anything by submitting the incomplete applications.
- They had submitted their application complete in all _

respects,

AIII.  That ia view of the aforesaid , the appli-
cant requlred the said reSponaent No. 2 to search and
find out the missing photo praphs submitted along

with their application, which could very well have been

misplaced in his office,

- XIv, That it is pertihent to meation that along
with the applicants it was found largenumber of
local candidate in front of the office of the respondent

No, 2 complaining of similar grievances, There had been

COﬂtd....-..sf-

Mn‘& Au) A\'\"’L‘L
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serious allegation of large scale anomalies in the
office of the Hespondent No. € with the deliWerate
intention of depriving the local candicates of

Assan,

XV, . That inspite of such protest and objections
and without rectifying the anomalies, the respbndents
proceeded to hold the written test prusuant to thé
~emplayment notice Ho, 2/99 an 7.1.2001, thereby'
depriving the applicant and other candidates froﬁ

competing for the said post,

Xvi, That inspite of several communication to

the respondents no action had been taken by them,

XVII, That the aforesaid action of the respondents
had caused serious prejudice to the applicants in as
much as had been deprived from competing for the said

postvfog,no fault of their own,

XI. That it is pertinent to mention here that
\éarlier these applicants had approached this Hon'ble
Tribunal andqchallenged to the issue of ndt post poning
the examination due to postal strike, After hearing |
the éarties the Hon'gle Tribunal not inclined to
‘accept the application being Original Application No. 39/
2601, and accordingly dismissed on 16,2.01 and oppor-

tunity has been given to the applicénts to assail the

contdoocooo.9[-

Mot ot Ak,
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rejections of their application as per law, Hence

this present application before this Hon'ple Tribunal.

GROUNDS s

.5¢ (I) For that the action of the respondents
o in not 'issuing call letters to the appli-
~ cants and not allowing them to sit/ appear
in the written test held on 7.1.,2001 pursuant to the
emplojment notice No, 2/99 is wholly illegal, arbitrary,

unreasonable unfair and unjust,

&XXx (2) For that pursuant to the said employment
notice the applicants had submitted their applications
complete in all respects for the post of Apprentice
Junior Engineer Grade II ( P.Way) by dropping the
same in the 'Applicatibn Box ' kept in the office of
the Respondent, No, 2 Qithin the stipulated time,

For several months the applicants did ﬁot hear /
anything, Ultimately, when they went to the office of
the respondent No. 2 they were shown a rejected 1list
wherein their names figured with a remark that one
coby Qf the pass port gize bhotograph were not

available with each of their applications,

CoNtdesessssl0/=

M’LCAQ\ A’LMA .
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3. For that pursuant to the said employment
notice the applicants had éubmitted their applications
complete in all respects for the post of 4ppreatice
Junior Engineer Grade II ( P.way) by dropping the

same in the "Application Box " kept in the office

of the Lespondent, No, 2 within the stipulated time,
For several months the applicants did not hear
anything. Ultimately, when they went to the office of
the respondent o, 2 they were shown a rejected list

wherein their names figured with a remark that one

copy of the pass port size photograph were not available

with each of their applications.

L, For that the said reason given by the authority
for not issuing call letter to the applicants is not
at all correct and tenable in as much as the appli-l
cants had enclosed 3 copies of their pass port sigze
photograph as required with their applications., The
applications did not étand'to ExXX& gain anything

&
by submitting incomplete application,

5. ‘For that the photograph were misplaced
in the office of the respondent No, & because of
their negligence, the applicants had been made to

suffer,

6. For that the applicants were not issued

the call lettersand allowed to sit ia the written

contdoo‘ooooo“’l/" |

MM‘ 10 Al ed.
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test on a very filmsy ground.

7 For that the duty was cast upon the
reSpondent No. 2 to keep the submitted.applications
propériy and in a safe and secured manner, The said |
respondent had failed to discharge its duty in
accordance with law and‘in a just and prOper'manner.
Buch failure has caused injustice and serious

prejudice to the applicants.

8, - - For that it appears that the action of

the reépondents-in not issuing the call letters to
the applicants and not allowing them to appear in
the written test is a part of conspiracy to #xspx
deprive the local candidates of the state from
competing for the posts mentioned in the said-
employment notice so as to give undue advantage to
candidates belonging to cartain states and comunities

at the expenses of the local candidates.

9. ' For that the respondehts have displayed |
a very negligent and apathetic attitude towards |
the applicants . The respondents have taken away

the chances and scope to eaan their livelihood in a
‘most unfair énd unjust manner, The impugred action
is, therefofe‘violative of Articles 1 and 21 of the
constitution of -Ihdia and reauires apprOpfiate‘

intervention of this Hgn'ble Tribunal,

contd.......12/-

VW\A“\ A’\An—Q‘\.
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6. DETAILS OF THE REMEDIES nXHaVSTED,

The applicants beg to state that they
have no other alternative remedy than to approach
this Hon'pble Tribunal by way of filingz this appli-

cation under the relevant provisions of law,

7. MATTER NOT PREVIQUSLY FILED OR PAsDING BEFORE
ANY OTHER COURT

'The applicants have not filed any other
case / application in any other court/

‘Tribunal.,

8. RELIEFS SOUGHT ;

Under the facts and gircumstances the

applicants pray for the following reliefs:

(1) - To direct the KRespondents to allow the

applicants to sit / appear in the written

examination / list for the post of apprentice

Junior Engineer Grade -II (P.way ) at category

No. 6 of the employment notice No. 2/99 pursuant

to the said notice by holding feesh written -

examination / list for thew and other similarly situated

candidates,

(1I) To direct the respondents not to declare the

result of the written test for the post of

contde,eeessl3/=
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L)

V)

213 -

Apprentice Junior Engineer Grade -II (P,Way)
held pursuant to the employment notice HNo,"
2/99 on 7.1,2001 till completion of the
exercise as per (I) above and to declare the

result of both the written tests together,

To pass such further order or orders as
this Hon'ble Tribunal may deem fit and

proper .,

Cost of proceedings,

The applicants further prays for the follOW1ng'.
interim relief pending disposal of the
present application to direct the respondents .

not to declare the result of the written test

for the post of Apprentice Junior Engineer Grade

-II (P.Way) held pursuant to the employment
notice No, 2/99 on 7.1.2001 till the disposal

of the present application,

Particulars of the postal order :

e

Pogtal order No,
Date | :
Issuing Post Office ;
Payable at $

10, LIST OF ENCLOSEBS i

An index showing the particulars of docu-

ments .enclosed,
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VERIFICATION

I, Sri Hicidard Abnesol S o foto 5 Ahomed, sgeel bt 3!3,0«0

'do hereby verify that I am one of the applicants

in the instant application I am acquinted with the

facts and circuastances of the’case, I hereby verify

'that the statements made in the paragréphs 1to 10

are true to my iﬁéﬁledge ahd that I have not suppressed

any material] facts,

Mamdol Areed
Guwahati, the - day Applicant,
of April, 2001,
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RAILWAY RECRUITMENT BOARD
., STATION ROAD, GUWAHATI-781001
&+ EMPLOYMENT NOTICE NO, 299

_
"
o B ]

leesinany other form except Bank Draf1PO will not be accepted. The examination fees is not refundable
under any circumstances. Ao application not ac ied by Bank Dratv1PQ for the requisite amount
will be summanly rejected. Thie candidates should write hisher name, full address, Employment Notice
No. on the back side of the Bank Drafuspace provided in the IPO, The particulars of the Bank DrarvIpe
should be indicated in the space provided in the prescribed application format attached herewigh,

) v 13 .

TR L e . 5. ENCLOSURES TQ THEAPPLI . &
PATIOF PUBLICATION : 13001999 The following enclosures should be firmly stitched along with the application form, If any of these are
T&OF CU')SINO ol - 31.12.1999 . fotsent or seat separalcly or subsequeat 1o the receipt of the application, the application wilibe rejecied. -
e Appllcmom are lnv{%:d in presceibed forms in the proforma spplication given belaw (to be neatly typed The enclosurcs are : . v . !
Jsing oce side only in a standard size paper) for the following temporary posts, likely (o be permanent, in the 5.1 Bank Drullllll'() of the required amount towards examination fees/postal charges, -
; Mo m‘pm Raifway, Applications complete in all respeets along with required enclosures should be | 52 Three copies of feccal pass-port siuf ph.o(ogmphs. one pasted on the application in the space provi:fcd !
M to the A.khlt&tfnlhry. _Rlﬂ'ly Recrultmeint Board, Station Rosd, Guwahati-781001, Assain any two firenly shlcht{d wilh the application, The photographs should bear the sig of the candidte. |
Sy ordinary postonly, 0 44 10 reach the Boxrd's office oo or before 31121999, The applications can also e | 33 (1) Attested true cupies of Caste Certificate from compeicni authorities in the case of BCIST/OBC
pped in the *Wpplication Bow',kept in the RRB Office, Guwahati upto16.00 hrs, of 31.12.1999, A special candidates. ’ . R
Kealio of 13 days will be granted for the candidates ofAﬂdqman'and Nicober Island. (b) For OBC, the caste cenificate should be in the proforma given in Annexure “A", . )
. Employi s Notice No. Ciu_gory No. and Name of the Post, against which the candidate applies, must 3.4 Altested true copy of Marksheets and other Centificates of educational qualifichtion. ..
writicn on thé top of thé cover envelope, : | 5.5 Attested true copy of documentary cvidence of age. i.c. HSLC Admit Card etc. . '
e——r — . - 5.6 Attested true copy of No. Objection Certificate from the emp} if aircady employed. ", «:
N e - —— ployer, if atready employed. .
prriched iy FeTET]eec T T o S il oot 6. FOR SERVING EMPLOYEES IE"’:P LO : ! . o e
T Appecesice 13, < [T 2T | 38 [an Tuom [ Year | Ovploma in Gl Empimes. el oo toutd amare  Jussl-Admn, Office/Organitaslonand Insiituies should agply through peoper |
 Oredo-11 (Works gLVfH-D 18 -tf.19l 0Bt ring from a rrcognised channcl or should apply directly to the RRB, Guwahati with NO OBJECTION cgax'rmc;\m from
L siipend @ Ry’ 5000/ : g 1 Instituie - their employer to avoid delay. The last date for application 1o reach this office will not be extended on ,i
Z' 201 L4 4 3 . OR account of any delay in transmitting the application by concemed office. No advance copy of spplication ,
LCE or its equivalent. will be entertained. Applications received after the closing date/hours will not be accepted, ‘3
o -1 2 4 i g(z)- Bots |1 Year Degree in lileclmull 7. Scpurate application is required (o be sent for each calegory. Contnary to this, if more than one post is; :
i £ Tele pplicd for in onc application, the same will be tejected, . . .
. canon Enguncering o f g INVALID APPLICATION ' i R
. F”"mlc"{m The applications which suffer from the following deficiencies/irregularities, will be summarily rejected, |
M.Sc. (Physics) with one (i) Incompletc/eligibleapplicationsor applications made on newspapercuttings. (if) Unsigned spplicatian,
. W o , ’ paper on Electromes/ (iii) Without Bank Draft/IPO or Bank DraftiPO for lesser amount. (iv) Without completc/proper? |
, - Muodem Physics enclosures. (v) Unattested of aclf suesied copics of documentss (v}) Applications submltted by the g
-1 2 3 [ 20 |Both 1Vear | HE (Hlectronicsy candidates who do not fulfil the eligibifity criteria. . Lo e
”» ::L ?T:::::.::‘i — 8.(a) The centificates, Bank DrafVIPO, photograph etc, recelved separately subsequent to the recefptof ™ §
. the application will not be cc d with the application and such | plete application will be rejocted *
. summarily. : ! o .o
i 8.(b) Candidates submitting duplicate applications tor the same post will not be considersd even if such, }
RN B I 10 | 2% | Both ] 18 manths| Inploma hotoer in a candidate gets sclected inadvertently he/she will not be offered appointment later oa, R !
0 ':"'""' "’"""'f“""" 9. Free second class Railway Pass as and when admissible is given by ih¢ Board 1o the candidates who 1
' ;ﬁ:‘:,:;"l::m:::; * belong to SC/ST community or who are bonafied displaced persons ifandwhen lhcv are cailed for wr'iu@
examination, All other candidates called for are to appear at their own cost, L ’ ’
1 10, The datc and venuc of the writien examination and interview will be fixed by the Board and will be \
intimated to the eligible candidates in due course. Request for postponement of the aunﬂpqlon{imervltﬁ
L 2 ] 6 1 20- | Both {I Year Degree in Civil and change of centre/venue will not be entertained. i s v~ ;
i . 2 finginecting 11. CANVASSING IN ANY FORM WILL DISQUALLIFY A CANDIDATE, o N et
'F .~ ! 12. The decision of the Board in all matters, relating to ¢ligibility, P o]f sjoction of che spp ,: ‘
-1 | n 13 ) [ Both '} 1 Year Diplomain Civil/Electrical issue of free Railway Passes, penalty for false infl mod?of " conduct of examination, ;
A - . Mochanicat Engineering speed, 'practical test, interview, selection all of posts to candidates etc, will be final end :
v binding on the candidates and no enquiry or correspondence will be entertained by the Boend lnﬁg{l i
2 ’ i * ' ' wa
W oo | @] Mo [39Werks |0 Marcutsionpussor |0 °°“'g;";°;' SELLCTION ‘ . ‘ o
1 a ' ;ﬁmtr :.:«;T el The selection will be made on the basis of written examination, specd test/practical test, interview etc. =
. i " | 1042 System per Railway Board's guidelines. Merely satisfying the educationa! qualifications and the age prescribed 'é
. PLUS itself will not constitute a right to be called for the written examination unless the candidakes Mﬂllod_m ;
by T4 qualification (twa) conditions/requirements given in the Employment Notice, o}
Fmietitad ofthe § 14, The syllubus for the writien exanunation will be generally In conformity with tho educationa) standards . {
((| ) ;’;::,“(2;'-;-“,,,;, and technical qualifications prescribed for Ihe varfous posts. The question _wm be of objective nafurcon -}
(3) Machimst(4) Electrician Generat Knowiedge, General English,' Intelligence, General Arithmatics and the u:laux'l subjecu to rhc .
(5} Instrumental Mechanic respective categories subject to minor variations. The written test will consist of one sitting of utgout‘?‘
' (6) Ref. & Air Condition- hours duration, : 3 . 3
ing Mechanic (7) R“""“‘ﬁ 15. The Raifway Recruitmeat Board, st its discretion may hold additional wriea test(s)practical/apeed 7l
¢ :‘rll :::‘,:;::f"(: : an i o test(s) and/or interview, if considered necessary, for all or for a limited number of cmd}ducxs lncl?dm; .
- I R A Mechani Kl 1 b as may be deemed fit by the, Railwas i Boarder 2= -« v - ’ ST
. 1" - ;‘c'hﬁ"l';";c‘c'}:'.’"i:‘;’;‘;; 16. 1t is proposed to hold Writ}cp Examinations at Tinsukis, Lumding and ‘Alipurdusr also, If su.g&b;clc by
w“:mm & Teactor number of candidates are willing lo appear in those centres, ¢ - _ . C L
Mechanic (12) Dieset }17- The appointment of candidates would be subject to their being found Medically Fit in the appmpnu:}" -
Mechanic Medical classification. . ‘ I
. ' OR 18. The selection of the candidates by the Railway Recruitment Board does not conferrany right on the. i
Act Apprenticeship pass candidate for the post, . P o
:'::‘:;x Apprenticaship 1 Ty Raitway Recruitment Board is not responsible for any inadvertment emrc:s in pestng of the  :
- 18- | Bows |1 v Diplomain Civitlectrical natification. K
! ! ! » “ - Ihlir;:;":ul:n 'l:;mm.?:. 20. The Railway Recruitment Busrd is not responsible for any postal delay or wrong 'ullvuyiu Singh) -
from a recogmsed . 1t " g
Instiluie b . - Chalman
’ ] Retlway Recruflme rd Bosrd, Quwesetl, -,
- - i 1] 20 [Uok {1 Year Degree in Crvet Enginect- . ' . . \ - .
) 37 1 ing from rcugnised * RAILWAY RECRUITMENT BOARD : GUWAHATI’ N
’ Uniiversy. APPLICATION FORMAT FOR TECHNICAL AND NON-TECHNICAL CATEGORIES . %
. L - (To be filled by the candidate in his/her own handwriting) ’
A ) To ! ’ ‘ .
" ] Apprentice Draftinen . 3 3 7| 18 }Both |2Ycan Inploma in Mechanical/ . _ . : . Cerial No. e o
i, | Stipend @Rs 430D- 3 1 Flectrical Engimeenng The Chairman, ' Serial No. ™
4 14625/ with DA during from # recogmised Raiiway Recruitment Boatd, -
) Training. Seale : - Ingtitute. Station Road, Guwahat)-78100} .
y s T 3000-30000, [ heteby apply for recrultment to technical/non-technical categories of posts in the Railway in wpense
N, (i)‘ A general relsvagion [n upper age limit for all communition/categories of candidates have been |t coployment Notice No. 299 dated ceonemeees vsassaaasns . . - .
' given by 3 years.besides the age relaxation given in Paru-2. This relaxation is apphcable upto 1. )  Category No, ! PASTE HERE !
7 +.3.8.2000, o ) i . . (in figure & words) . e . SIGNED COPY R
-.~iiy « The candidstes must have acquired requisite qualifications ‘at the time of submission of the | .b) Postapphed for: Y . %F_YOU“ ) E
. 4, spplication. . - b - InsaleRs. . PASSPORT 878 :
LIRE . ¢ Division opted : PHOTOGRATH N
v s - b (In order of preference : Tinsukia/Lumding/Alipurduar) bt ¥
kSthéduled Caste, STeScheduled Tribe, URmUn-Reserved, OBC=Diher Backward Class, JBT=Junior | -, ) Medium of examination : - . . j - . §
: "Tm}rmlnln;; {PO=Indian Postal Order, ESMwEx Service Man, LCE=Ljcense Course in Enginecring. (Hindi/English) . . c. : - g "
ZEY The numbéfbrvacankids shown may be increaséd or decreased. ¢) Examination Centre . : ) 3
i i SQST/OBG candidates can apply against UR posts but they will hawe to compxete with UR candidates (I order of preference : Gu“'uhall/ﬁntuklnlbuﬂldll&/Allpurduu‘)
“éf?»"w;iu,m claiming ir;y relaxation. N 2, PFuriculns of the Bank DafvIPO enclosed lowards examination fees ;
e . . . 4 . e . o e . afl t ) s
f ' t Name ofthe Bank/Post Office  No, of the Baok Draft1PQ Date of Issuc Amgunt (Ry,
3 - . . . "
Tt agh Will be reckoned as 6n 01.01.2000. The upper age limf is nfaxable as under : -
#) By.3 yeags for SC/ST candidatcs and by 3 years for OBC candidates. . . -, .
11 By 8.yeaps for Bonafide displayed Goldsmith, 3 @) Namcofthe candidate ; . " e
) ) ¥-10-yearg.in case of physically handicapped. : in block fever in English) . ‘ .
het T‘%ﬁ"l‘l"\ thit ape of 1} gears for “RESERVISTS” not vet emploved in Governmmnt wervicr By Noame s per Matgent im0 faes »
. . o .
- -
)
K . -
) ¥
F
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